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convey what I have said here. All the 
documents have been presented to them. 
A lot of them are with me. I do not want 
to dilate on all these things because of 
paucity of time. Thank you. 

Singing of national Song in the Schools in 

Kerala 

SHRI O. RAJAGOPAL (Madhya 
Pradesh): Thank you, Madam. I would 
like to draw the attention of this House 
and the Government of India to the way 
in which the National Song of the country 
is being insulted in Kerala. Now, there 
are certain national symbols like the 
National Flag, the National Anthem and 
the National Song. "Vande Mataram" is 
closely associated with the freedom 
movement right from the days of Bal 
Gangadhar Tilak. Taking into account 
the importance of this song, many people 
laid down their lives also while singing 
that song. It is a part of history. I do not 
want to dilate upon that. That is the 
reason why we also have adopted it. We 
begin the Session with singing the 
National Anthem—Jana Gana Mana— 
and conclude the Session by singing the 
National Song—Vande Mataram, They 
are considered more or less on a par. 
Now, the Kerala Government, by a 
dubious order, has seen to it that if 
anybody objects to the singing of "Vande 
Mataram" in a school, it shall be 
prevented. It shall not be allowed to be 
sung. This is the order passed by the 
Education Minister of Kerala, who 
belongs to a party which is right from the 
beginning opposed to the National 
Song—"Vande Mataram." Now, they 
have passed a G.O. recently stating 
therein that even if a small section of the 
students, even if one or two students, 
object to the singing of Vande Mataram, 
the duty is cast upon the Head Master to 
prevent or prohibit the singing of "Vande 
Mataram" in a school. In a school a 
thousand or so of students are studying 
.....(Interruption) 

THE VICE-CHAIRMAN (MISS 
SAROJ KHAPARDE): It is very 
unfortunate. 

SHRI O. RAJAGOPAL: That is the 

reason why I thought it proper that it 

should be brought before the House 

because there is a duty cast upon the 

Government of India to protect the 

honour of the National Song. It is not 

something given to the discretion of the 

State Government to bring about 

humiliation to this Song. Therefore, 

Madam, I would urge upon the 

Government of India to call for the 

papers and to see whether such an order, 

by which singing of "Vande Mataram" is 

being prohibited, has been passed. If a 

small section of the students, even two 

students, get up in a big school and if 

they object to the singing of "Vande 

Ma tram", it is prohibited! After this 

order has been passed by the Education 

Minister of the Kerala Government, who 

belongs to the Muslim League, many 

schools, where singing of "Vande 

Mataram" has been going on for years 

together, have now had to stop it. The 

Headmasters say, "We are helpless now 

in view of the order, G.O., passed by the 

Kerala Government." Even if one 

student objects, or even two students 

object, it shall not be allowed to be sung 

in the schools. This is the situation! 

Therefore, I urge upon the Government 

of India to intervene because there is a 

duty cast upon the Government of India 

to uphold the honour of the National 

Song throughout the country. Thank you. 

SHRI M. P. ABDUSSAMAD 

SAMADANI (Kerala): Madam, kindly 

allow me to speak for one or two 

minutes. I have a few words to say. I 

have great respect for the hon. Member, 

Mr. O. Rajagopal. But with all respect, I 

have to disgree with what he has stated in 

this august House. Actually, it is an 

attempt to tarnish the Government of 

Kerala which stands for the secular 

traditions of this country. In Kerala Mr. 

A.K. Antony is the Chief Minister. I 

think he is one of the prominent secular 

leaders of the country. He was also a 

Member of this House. I don't think such 

an anti-national action will be permitted 
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by such a secular person like Mr. A.K. 

Antony. I don't think that the allegations 

and charges put forward by the hon. 

Member against the Education Minister 

are correct. {Interruptions)... 

SHRI O. RAJAGOPAL: I only said 

that he belonged to the Muslim League. 

SHRI M.P. ABDUSSAMAD 

SAMADANI: Of course, he belongs to 

the Muslim League. The Muslim League 

has never opposed the singing of the 

National Anthem. Our National Anthem 

is "Jana gana mana". We always sing it. 

We always sing it everywhere. But 

regarding "Vande Mataram", there is a 

difference of opinion for certain sections 

of Indians. It has been there from the 

very day of the versification of the song. 

(Interruptions)... That is the matter. 

(Interruptions)... 

THE      VICE-CHAIRMAN (MISS 

SAROJ   KHAPARDE);   This is   not 

fair. Will you please sit down? 

(Interruptions).... 

SHRI        M.P.   ABDUSSAMAD 
SAMADANI: The Kerala Government 
has issued an order ....(Interruptions) .... 

THE VICE-CHAIRMAN (MISS 
SAROJ KHAPARDE): Mr. Samadani, 
this is not fair. (Interruptions).... 

SHRI M. P. ABDUSSAMAD 
SAMADANI: .... that strict action will 
be taken against  ....(Interruptions).... 

THE VICE-CHAIRMAN (MISS 

SAROJ KHAPARDE): Mr. Samadani, 

please sit down. (Interruptions).... 

SHRI M. P. ABDUSSAMAD 

SAMADANI: The Kerala Government 

has issued an order that strict action will 

be taken against those who do not sing 

the National Anthem. That is the order 

issued by the State Government of 

Kerala. Why is the Member keeping 

mum about this order? (Interruptions).... 

"Jana gana mana" is the National 

Anthem. We are ready to sing "Sare 

jahan se achcha" (Interruptions).... There 

cannot be a poem more patriotic than 

this. 

THE VICE-CHAIRMAN (MISS 
SAROJ KAHAPARDE): This is not a 
debate. This is a Special Mention. You 
must stop now. (Interruptions).... Please 
sit down.  (Interruptions).... 

SHRI M. P. ABDUSSAMAD 
SAMADANI: Madam, I have a right to 
express my views. (Interruptions).... 

THE VICE-CHAIRMAN (MISS 

SAROJ KAHAPARDE): Okay, you 

have expressed them. Please sit down. 

(Interruptions).... 

SHRIMATI CHANDRIKA ABHI- 

NANDAN JAIN (MAHARASHTRA): 

Madam, the Members can associate 

themselves with a Special Mention. It 

cannot be a topic of discussion or debate 

when a Special Mention is raised in the 

Parliament. I associate myself with the 

sentiments expressed by the hon. 

Member, Shri O. Rajagopal, who has 

stated some facts in the Parliament. He is 

a very responsible Member of 

Parliament. (Interruptions).... 

THE VICE-CHAIRMAN (MISS 
SAROJ KAHAPARDE): No running 
commentary. 

SHRIMATI CHANDRIKA 

ABHINANDAN JAIN: I am very 

surprised to Enow about the order of the 

Kerala Government, which is a secular 

Government. We have great respect for 

Mr. A.K. Antony. He was a Member of 

this House. He is a very honourable 

person. He is respected not only in 

Kerala but all over the country also. If 

any such order or notification is issued by 

the Education Minister or the Education 

Department, it should be struck off 

immediately because the Government of 

Kerala does not want to humiliate or 

show disrespect to the National Song, 

"Vande Mataram". It is not the objective 

of the Government of Kerala that they 

should show disrespect to our National 

Song. So, I request the Government, 

through you, Madam, to convey the 

message of this House to the x Kerala 

Government that if there is an order or 

notification to this effect that National 
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Song need not be sung if anyone takes 
objection to it, it should be immediately 
removed. 

Government advertisement on 

Doordarshan 
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